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IN THE INCOME TAX APPELLATE TRIBUNAL
“C” BENCH, CHENNAI
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BEFORE HON’BLE SHRI S.S. VISWANETHRA RAVI, JM AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM

ATIHIAUIT qU ITA No.859/Chny/2023

C
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Haneda Trading and Construction SDN DCIT

BHD, Malaysia oI International Taxation -1(2),
Suit 10-01 Subang Suquare, / Vs, Chennai.

Corporate Tower, Jalan SS 15/4G, .
Subang Jaya, Selangor PIN: 47500
RIATA@Y . /S 3S3MIY./PAN/GIR No. AAGCH-2363-G

(@ Dﬁ?‘IT?ﬁ/Appellant) | : ‘ &t/ Respondent)
fiamffpteika/ Appellant by | : | Shri Girish Kumar (Advocate) -Ld. AR
gaffeo13iRY/Respondent by | : | Shri P.Sajit Kumar (JCIT)-Ld.DR

Wﬁﬁaﬁ@/oate of Hearing .| 02-05-2024
/Date of Pronouncement . | 07-05-2024
CA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. At the time of hearing, Ld. AR placed on record a letter dated
02.05.2024 and sought withdrawal of the appeal. The Ld. Sr. DR
pleaded for cost on the ground that the assessee had filed simultaneous
appeal before Ld. CIT(A). However, the bench is not inclined for the

same considering the application of the Ld. AR.



2. Inthe result, the appeal stand dismissed as withdrawn.

Order pronounced on 7" May, 2024
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